ITEM NO.17+6+19

Writ Petition(s)(Civil) No(s). 799/2020

SKAND BAJPAI & ANR.
VERSUS

UNION OF INDIA & ORS.
IA No. 73341/2020 - EXEMPTION FROM FILING AFFIDAVIT)
WITH
W.P.(C) No. 787/2020 (PIL-W)
IA No. 72183/2020 - EX-PARTE STAY
IA No. 73584/2020 EXEMPTION FROM FILING AFFIDAVIT
IA No. 25020/2021 EXEMPTION FROM FILING AFFIDAVIT
IA No. 95977/2020 EXEMPTION FROM FILING AFFIDAVIT
IA No. 82113/2020 EXEMPTION FROM FILING AFFIDAVIT
IA No. 72184/2020 EXEMPTION FROM FILING O.T.
IA No. 82112/2020 EXEMPTION FROM FILING O.T.
IA No. 73586/2020 EXEMPTION FROM PAYING COURT FEE
IA No. 50827/2020 INTERVENTION/IMPLEADMENT
IA No. 48302/2020 INTERVENTION/IMPLEADMENT
IA No. 84973/2020 - PERMISSION TO FILE ADDITIONAL
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COURT NO.3

RECORD OF PROCEEDINGS

DOCUMENTS/FACTS/ANNEXURES
IA No. 80567/2020 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES)

SLP(C) No. 10937/2019 (XIV)

W.P.(C) No. 477/2020 (PIL-W)
No. 48986/2020 - EX-PARTE STAY
No. 48987/2020 - EXEMPTION FROM FILING O.T.
No. 51005/2020 - INTERVENTION/IMPLEADMENT)

IA
IA
IA

W
IA
IA
IA

W
IA

N
Di

19:00:31
Reason: Er

.P.(C) No. 788/2020 (PIL-W)

Petitioner(s)

Respondent(s)

No. 50785/2020 - INTERVENTION/IMPLEADMENT
No. 48329/2020 - INTERVENTION/IMPLEADMENT
No. 72236/2020 - STAY APPLICATION)

.P.(C) No. 789/2020 (PIL-W)

No. 50786/2020 - INTERVENTION/IMPLEADMENT
st VNG . 48338/2020 - INTERVENTION/IMPLEADMENT

W.P.(C) No. 956/2020 (PIL-W)
IA No. 91135/2020 - APPROPRIATE ORDERS/DIRECTIONS
IA No. 93533/2020 - CLARIFICATION/DIRECTION
IA No. 96666/2020 - EARLY HEARING APPLICATION

D%@%;@o. 72228/2020 - STAY APPLICATION)

SECTION PIL-W
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IA No. 91171/2020 - EXEMPTION FROM FILING AFFIDAVIT
IA No. 91136/2020 - EXEMPTION FROM FILING AFFIDAVIT
IA No. 105261/20620 - EXEMPTION FROM FILING AFFIDAVIT
IA No. 94614/2020 - EXEMPTION FROM FILING AFFIDAVIT
IA No. 91134/2020 EXEMPTION FROM FILING AFFIDAVIT
IA No. 94600/2020 EXEMPTION FROM FILING AFFIDAVIT
IA No. 94685/2020 EXEMPTION FROM FILING AFFIDAVIT
IA No. 98416/2020 EXEMPTION FROM FILING AFFIDAVIT
IA No. 90944/2020 EXEMPTION FROM FILING AFFIDAVIT
IA No. 93535/2020 EXEMPTION FROM FILING AFFIDAVIT
IA No. 94668/2020 EXEMPTION FROM FILING AFFIDAVIT
IA No. 92913/2020 EXEMPTION FROM FILING AFFIDAVIT
IA No. 92885/2020 INITIATING CONTEMPT PROCEEDINGS
IA No. 94633/2020 INTERVENTION APPLICATION

IA No. 95678/2020 INTERVENTION APPLICATION

IA No. 108087/2020 - INTERVENTION APPLICATION

IA No. 95675/2020 - INTERVENTION APPLICATION

IA No. 95066/2020 INTERVENTION APPLICATION

IA No. 96664/2020 INTERVENTION APPLICATION

IA No. 94643/2020 INTERVENTION APPLICATION

IA No. 96369/2020 INTERVENTION APPLICATION

IA No. 94621/2020 INTERVENTION/IMPLEADMENT

IA No. 94683/2020 INTERVENTION/IMPLEADMENT

IA No. 98414/2020 INTERVENTION/IMPLEADMENT

IA No. 94667/2020 - INTERVENTION/IMPLEADMENT

IA No. 105260/2020 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES)

W.P.(C) No. 1080/2020 (PIL-W)

IA No. 106002/2020 - EXEMPTION FROM FILING AFFIDAVIT
IA No. 105999/2020 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES)

T.P.(C) No. 100-105/2021 (XVI-A)
(FOR ADMISSION and I.R. and IA No.9093/2021-EX-PARTE STAY)

SLP(C) No. 6913/2021 (XII-A)

(FOR ADMISSION and I.R. and IA No.61254/2021-EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT and IA No.61346/2021-EXEMPTION FROM
FILING AFFIDAVIT and IA No.61255/2021-EXEMPTION FROM FILING
AFFIDAVIT and IA No.61345/2021-INTERVENTION/IMPLEADMENT and IA
No.61253/2021-PERMISSION TO APPEAR AND ARGUE IN PERSON)

T.P.(C) No. 997-1000/2021 (XVI-A)
(FOR ADMISSION and I.R. and IA No.63369/2021-EX-PARTE STAY and IA
No.63370/2021-EXEMPTION FROM FILING O.T,)

T.P.(C) No. 1147-1152/2021 (XVI-A)
(FOR ADMISSION and IA No.77779/2021-EX-PARTE STAY)

W.P.(C) No. 760/2021 (PIL-W)
(FOR ADMISSION and IA No.79630/2021-EX-PARTE STAY)



SLP(C) No. 11163/2021 (XI-A)

(FOR ADMISSION and I.R. and IA No.85838/2021-EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT and IA No.85839/2021-EXEMPTION FROM

FILING AFFIDAVIT)

T.P.(C) No. 1248-1252/2021 (XVI-A)

(FOR ADMISSION and IA No0.87279/2021-EX-PARTE STAY)

SLP(C) No. 11566/2021 (XI-A)

(FOR ADMISSION and I.R. and IA No.89043/2021-EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT and IA No.89045/2021-EXEMPTION FROM

FILING 0.T.)

SLP(C) No. 13661/2021 (XI-A)

(FOR ADMISSION and I.R. and IA No0.110753/2021-EXEMPTION FROM FILING

C/C OF THE IMPUGNED JUDGMENT)

SLP(C) No. 14506-14507/2021 (IX)

(FOR ADMISSION and I.R. and IA No.117645/2021-EXEMPTION FROM FILING

C/C OF THE IMPUGNED JUDGMENT)

W.P.(C) No. 907/2021 (PIL-W)

IA No. 100429/2021 - EXEMPTION FROM FILING AFFIDAVIT)

W.P.(Crl.) No. 391/2021 (X)

(FOR ADMISSION and IA No.118374/2021-EX-PARTE AD-INTERIM RELIEF and
IA No0.118376/2021-EXEMPTION FROM FILING O.T. and IA No.118377/2021-

EXEMPTION FROM FILING AFFIDAVIT)

W.P.(C) No. 776/2021 (PIL-W)
(FOR ADMISSION)

W.P.(C) No. 1341/2020 (PIL-W)

IA No. 155935/2021 - APPLICATION FOR SUBSTITUTION
IA No. 122321/2020 - EXEMPTION FROM FILING AFFIDAVIT)

W.P.(C) No. 689/2020 (PIL-W)
IA No. 140706/2021 - CLARIFICATION/DIRECTION

IA No. 21901/2021 - PERMISSION TO FILE ADDITIONAL

DOCUMENTS/FACTS/ANNEXURES

IA No. 18780/2021 - PERMISSION TO FILE ADDITIONAL

DOCUMENTS/FACTS/ANNEXURES)

Writ Petition(s)(Civil) No(s). 1265/2021

(FOR ADMISSION and IA No0.150287/2021-EXEMPTION FROM FILING O.T.

Writ Petition(s)(Civil) No(s). 24/2022

IA No.
IA No.
IA No.
IA No.
IA No.

18251/2022
64016/2022
61197/2022
56876/2022
59757/2022

APPLICATION FOR TAKING ON RECORD
APPROPRIATE ORDERS/DIRECTIONS
APPROPRIATE ORDERS/DIRECTIONS
APPROPRIATE ORDERS/DIRECTIONS

EXEMPTION FROM

FILING O.T.
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IA No. 5583/2022
IA No. 9313/2022

EXEMPTION FROM FILING O.T.
INTERVENTION APPLICATION

IA No. 7452/2022 INTERVENTION APPLICATION

IA No. 5581/2022 INTERVENTION APPLICATION

IA No. 18250/2022 - INTERVENTION/IMPLEADMENT

IA No. 12769/2022 INTERVENTION/IMPLEADMENT

IA No. 11469/2022 INTERVENTION/IMPLEADMENT

IA No. 56873/2022 INTERVENTION/IMPLEADMENT

IA No. 64054/2022 PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES

IA No. 8935/2022 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES)

WITH
W.P.(C) No. 80/2022 (PIL-W)
(FOR ADMISSION and IA No.17397/2022-EXEMPTION FROM FILING 0.T.)

Date : 09-05-2022 These matters were called on for hearing today.

CORAM
HON'BLE MR. JUSTICE A.M. KHANWILKAR
HON'BLE MR. JUSTICE ABHAY S. OKA

For Petitioner(s) Mr. Tushar Mehta, SGI
Mr. K.M. Nataraj, ASG
Mr. Rajat Nair, Adv.
Mr. Kanu Agarwal, Adv.
Mr. Digvijay Srinivasan, Adv.
Mr. Mayank Pandey, Adv.
Ms. Sansriti Pathak, Adv.
Mr. Rajan Kumar Chaurasia, Adv.
Mr. Amrish Kumar, AOR

Mr. Tushar Mehta, SG

Mr. K.M. Nataraj, ASG

Mr. Kanu Agrawal, Adv.

Mr. R. Nair, Adv.

Mr. Balaji Srinivasan, Adv.
Mr. Pandey, Adv.

Mr. Mayank Pandey, Adv.

Mr. Gurmeet Singh Makker, AOR

Mr. Mukul Rohatgi, Sr. Adv.
Mr. K V Viswanathan, Sr. Adv.
Mr. Gopal Jain, Sr. Adv.
Ms. Ruby Singh Ahuja, Adv.
Mr. Siddharth Chopra, Adv.
Mr. Ishan Gaur, Adv.
Mr. Vishal Gehrana, Adv.
Ms. Kritika Sachdeva, Adv.
Mr. Nitin Sharma, Adv.
Mr. Vivek Ayyagari, Adv.
Ms. Abhiti Vachher, Advzx
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Ms. Surabhi Pande, Adv.
Mr. Sudarshana , Adv.

M/S. Karanjawala & Co., AOR

Ms. Huzefa A. Ahmadi, Sr. Adv.

Mr. Shahrukh Alam, Adv.

Mr. Talha Abdul Rahman, AOR

Mr. Hasrsh Vardhan Kediya, Adv.

Mr. M. Shaz Khan, Adv.
Mr. B.A. Khan, Adv.

Mr. Chander Uday Singh, Sr. Adv.

Ms. Astha Sharma, AOR

Ms. Mantika Haryani, Adv.

Mr. Santosh Mathew, Sr. Adv.

Ms. Liz Mathew, AOR

Ms. Vrinda Bhandari, Adv.

Mr. Abhinav Sekhri, Adv.

Ms. Sanjana Srikumar, Adv.

Mr. Tanmay Singh, Adv.

Mr. Krishnesh Bapat, Adv.

Ms. Vasuda Jain, Adv.
Mr. Navneet R. Adv.
Ms. Sonali Jain, Adv.

Mr. Shyam Diwan, Sr. Adv.
Mr. Senthil Jagadeesan, AOR
Mr. Vinayak Bhandari, Adv.
Ms. Sonakshi Malhan, Adv.

Ms. Remya Raj, Adv.
Mr. Sajal Jain, Adv.

Ms. Garima Prashad, Sr. Adv.

Ms. Ruchira Goel, Adv.

Ms. Nitrya Ramakrishnan, Sr.
Mr. C. George Thomas, Adv.
Mr. Mrigank Prabhakar, AOR

Ms. Sakshi Banga, Adv.

Mr. Ashwani Kumar Dubey, AOR

Mr. Pankaj Sharma, Adv.

Mr. Shourabh Mishra, Adv.

Mr. Adeel Ahmed, AOR

Petitioner-in-person

Adv.

Mr. Raj Kishor Choudhary, AOR

Mr. Shakeel Ahmed, Adv.

Ms. Malvika Raghavan, Adv.

Mr. Utkarsh Pandey, Adv.
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Bharat Singh, Adv.

Abhay Kant Upadhyay, Adv.
Anupam Bhati, Adv.

Nakul Chaudhary, Adv.

Ejaz Maqbool, AOR

Akriti Chaubey, Adv.
Shahid Nadeem Ansari, Adv.
Kritika Agarwal, Adv.
Mujahid Ahmed, Adv.

Saif Zia, Adv.

Shahrukh Alam, Adv.
Rashmi Singh, Adv.
Sumita Hazarika, AOR

Shoeb Shakeel, Adv.

Ali Muzaffar, Adv.

Manju Sharma Jetley, AOR
Utkarsh Sirohi, Adv.
Sagar, Adv.

V. Elanchezhiyan, AOR

Vivek Narayan Sharma, AOR
Mahima Bhardwaj, Adv.
Nikhil Jaiswal, Adv.
Sudhanshu khandelwal, Adv.
Shubham Awasthi, Adv.
Akash Sharma, Adv.

Rahul Joshi, AOR

Shashank Shekhar Jha, Adv.
Apurva Arhatia, Adv.
Manju Jetley, AOR

Vrinda Bhandari, Adv.
Abhinav Sekri, Adv.
Tanmay Singh, Adv.
Anandita Pujari, Adv.
Krishnesh Bapat, Adv.
Amala Dasrathi, Adv.
Natasha Maheshwari, Adv.
Rashmi Nandakumar, AOR

V. N. Raghupathy, AOR
Apzal Ansari, Adv.

Tushar Mehta, SG
K. M. Nataraj, ASG
Kanu Agrawal, Adv.
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Rajat Nair, Adv.
Arvind Kumar Sharma, AOR

Krishan Kumar, AOR
E. C. Agrawala, AOR
Vishnu Shankar Jain, AOR
Tanuj Bagga Sharma, AOR
Sunil Fernandes, AOR
Nupur Kumar, Adv.
Prastut Dalvi, Adv.
Kaleeswaram Raj, Adv.
Nishe Rajen Shonker, AOR
Thulasi K. Raj, Adv.
Pratik R. Bombarde, AOR

Ranjeeta Rohatgi, AOR
Sourabh Tandon, Adv.

Anshuman Ashok, AOR
Ravi Sharma, AOR

Nisha Bhambhani, Adv.
Rahul Bhatia, AOR

Mrigank Prabhakar, AOR

Shruti Bisht, Adv.
Mithu Jain AOR

T.L.V. Ramachari, Adv.
Hitesh Kumar Sharma, Adv.
Akhileshwar Jha, Adv.
E.Vinay Kumar, Adv.
Naresh Kumar Sharma, Adv.

Suvidutt M.s., AOR

Ilin Saraswat, Adv.
Swati Jain, Adv.

Ilma Saifi, Adv.

Bhanu Priya Sharma, Adv.
Abhishek Yadav, AOR

Anas Tanwir, AOR
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Masoor Raj Singh, Adv.

Shashank Shekhar Jha, Adv.
Manju Jetley, AOR

Sanjeev Newar, Adv.

Vashi Sharma, Adv.

Shadan Farasat, AOR

Harsh Kaushik, AOR
Sachin Akhoury, Adv.
Astha Pandey, Adv.
Mohit Bangwal, Adv.

Nishe Rajen Shonker, AOR
Thulasi K. Raj, Adv.

M. R. Shamshad, AOR
Arijit Sarkar, Adv.
Nabeela Jamil, Adv.

Nizam Pasha, Adv.
Rashmi Singh, Adv.
Sumita Hazarika, AOR

Tushar Mehta, S.G.
K.M.Natraj ASG,

Sanjay Kumar Tyagi, Adv.
Oom Prakash Shukla Adv.
Varun Chugh Adv.

Rajat Nair, Adv.

Arvind Kumar Sharma, AOR
Gurmeet Singh Makker, AOR

Jatinder Kumar Sethi, AG
Abhishek Atrey, AOR
Akash Giri, Adv.

Shadman Ali, Adv.

Ashutosh Kumar Sharma, Adv.

Ambika Atrey, Adv.

Adity Vijay Kumar, Adv.
Chitranshul A. Sinha, AOR

Jaskenan Singh Bhatia, Adv.

Ashutosh Dubey, AOR

Subhash Jha, Adv.
Dwivendra Dubey, Adv.
Alka Pandey, Adv.
Devendra Singh, AOR

Abhishek, AOR



Mr. Vishnu Shankar Jain, AOR
Mr. Kaleeswaram Raj, Adv.
Mr. Mohammed Sadique T.a., AOR
Ms. Thulasi K. Raj, Adv.

Mr. Shadan Farasat, AOR

Mr. Bharat Gupta, Adv.

Mr. Shourya Das Gupta, Adv.
Mr. Aman Naqui, Adv.

Mr. Dhruv Bhatnagar, Adv.
Ms. Tanvi Tuhina, Adv.

Ms. Hafsa Khan, Adv.

Mr. Kaleeswaram Raj, Adv

Mr. Mohammed Sadique T.A, AOR
Ms. Thulasi K. Raj, Adv.

UPON hearing the counsel the Court made the following
ORDER

Issue notice in all cases where it 1is yet to be
issued, returnable on 19.05.2022.

Dasti, in addition, 1is permitted.

We direct stay of further proceedings pending
before the High Court in the respective cases or to be
filed hereafter until the next date of hearing
involving challenge to Information Technology
(Intermediary Guidelines and Digital Media Ethics
Code) Rules, 2021 (for short, “I.T. Rules”) or Cable
Television Networks (Amendment) Rules, 2021 and
Ancillary Rules, (for short, “Cable T.V. Rules”) which
is the subject matter in these set of matters.

Mr. Tushar Mehta, learned Solicitor General has

assured to prepare chart of cases involving:
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(1) Challenge to I.T. Rules;

(2) Challenge to Cable T.V. Rules;

(3) Petitions generally seeking directions for
evolving mechanism which would be touching upon
the subject matter of I.T. Rules; and

(4) other set of cases involving instances of

hate speeches and hate crimes.

Since the I.T. Rules have now come into force, it
is urged that the petitions covered in clause (3)
would not survive for consideration.

The concerned set of cases be listed separately on
the next date, to be proceeded sequentially.

Learned counsel for the parties appearing on caveat
waives notice for the concerned parties in these set
of cases.

Mr. K.V. Vishwanathan, learned senior counsel, has
pointed out that there is one more matter being SLP(C)
No.8670/2022 (Against Writ Petition (C) No.25619/2021
before the High Court of Madras) not on Board today,
challenging the validity of Rules, be also included in

the appropriate category. We order accordingly.

(NEETU KHAJURIA) (VIDYA NEGI)
COURT MASTER COURT MASTER



		2022-05-11T19:00:31+0530
	NEETU KHAJURIA




